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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH,
AT KOLKATA
0.A. No. 155/2024/EZ

SALBONTAPARTMENT OWNER'S ASSOCIATION ... APPELLANT(S)

VERSUS
STATE OF WEST BENGAL & ORS. ..RESPONDENTS(S)
—~ T‘ — -
No

I. | Counter Affidavit / Reply for and on | 4o §
behalf of the Respondent No. 4

2. AnnexureR-1 [ Lou.‘f] ) L8

Through :

(Ashok Pra;j

Advocate,
Counsel for U.O.L

Place : KOLKATA
Dated iy L4
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aﬂo—) BEFORE THE NATIONAL GREEN TRIBUNAL,
- EASTERN ZONE BENCH,
o0 AT KOLKATA
0.A. No. 155/2024/EZ
IN THE MATTER OF :

SALBONI APARTMENT OWNER'S ASSOCIATION ... APPELLANT(S)

VERSUS

STATE OF WEST BENGAL & ORS. ..RESPONDENTS(S)

COUNTER AFFIDAVIT / REPLY FOR AND ON BEHALF OF THE
RESPONDENT NO. 4

MOST RESPECTFULLY SHOWETH:

I, Shri Abhay Kumar, Son of Shri Ashok Kumar Verma aged
about 33 Years, employed / appointed as presently posted as a

Sr. Divisional Engineer-1, Eastern Railway, Sealdah Division,

Sealdah, do hereby solemnly affirm and declare as under:-

1. That I am well conversant with the facts and circumstances of
the case, and as such, I am duly authorized and competent to
swear this affidavit on behalf of R-4, hereinafter referred to as

Answering Respondent in the above matter.
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9. That I have read and understood the original application and

have been advised to traverse by way of this Counter Affidavit as

reply thereto.

3. That have and except those which are matter of record and
those which are specifically admitted hereto the contents of the
OA that have not been specifically admitted hereunder or are a

matter of record be deemed denied.

4. That the deponent craves liberty to raise additional submission
or file supplementary affidavits in case need arises during the

course of arguments.

PARA-WISE REPLY
5. That the averments made under Paras 1 to 4 are relating to
matter of record and hence, do not warrant any reply from this
answering respondent(s) in the present Original Application.

Hence, need no comments from answering Respondent(s).

6. That with regards to the para 5 of the original application, it
does not pertain to answering respondent(s) hence, does not

warrant any reply.
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7. That with regards to the paras 6 of the original application, it
is humbly submitted that the no objection was issued on
27.01.2023 based on railway board's No.
PMOPG/E/2023/0021374 Dated 24.01.2023. Further a Joint
survey was conducted on 19.08.2024 and the survey was

conducted based on Railway Land Plan No. CE/LP 540/3 of 2-3

Mile.
A copy of the NOC letter dated 27.01.2023, Joint Survey

Report, with Railway Land Plan are annexed here and

Collectively Marked as Annexure- R-1.

8.That with regards to the paras 7 to 15 of the original

application, it does not pertain to answering respondent(s) hence,

does not warrant any reply.

8. In the light of aforesaid facts and circumstances, Hon'ble

Tribunal may Pass such other order as may be deemed fit and

proper in the interest of justice.
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Verified at Kolkata, on this the ‘i‘% ay ’(S
o

the contents of the above Affidavit ‘are\true and ﬁzc{ge;bt to my
knowledge. No part of it is false and n@@}t

concealed there from.

Identified by me

ﬁa»ﬁrw

Advocate ol
AL & w
‘o hhe ¢ \“"\M
of Ld. Aty P
2§

1 8 DEC 2024
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CPGRAM Repistration No.PMOPG/E/2023/0021374.

In comnection with the above .previously one NOC was seeking by
Councilor . Ward No.3. Kolkata Municipal Corporation for renovation of Lake.

Accordingly, Railway

authority has given NOC with the following

nbservations-

1)
)
)
v)
v)
Vi)

Vi)

The arca of the Lake on Railway land by no way should be

disturbed . ~ |
I'here safety and sccurity of Railway asscls should be ehsured. -

The desiliting work has to be “carried out under supervision of
Assistant Engineer, Sealdah and Sr,Section ['ingincen"Wcrké. Eastern
Railway, Barrackpore.

The renovation work of the Lake by no way should cfcct Railway
track, Post, Pillars and land marks available.

The title of the Lake as well as Raitway land surrounding the l.zke

shall be with Railway. 3
No permanent or temporary  structwe - should be crected on the

Railway land as well as the poand. ¢ = . ,
The muck and mud obtain aficr cleaning and desilting of lake

should not be dumiped on Railway or heside Railway Track.

viii)  The arca should not be issued for any Commercial purpose.

«

Koy .

(s
» . e A T
Sr.Divl. Engineer, .

Eastern Railway, Staldah

,
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VAKALATNAMA
In the

-Signature

Sult Caso No. of 20

Plaintiff
Applicant
Voreus - Appellant

Defendant
opp. Parly
Respondent

KNOW ALL MEN by these

that I/'We
do hereby In my/our name ‘and mylour behelf constitute and appoint Srl ASHUK_
P%Qab Ve Tz \HE Cowvy,
true and |awfull pleader/Advocate & attorney t6 appear and act for me/us In the maller noled
above lo file sult written statement conduct sult appeal from original sult order eto, and for
* that purpose to do all' acts and thinks, whatsoever In that connection including compromise of
the above matter deposlting in or withdrawing monoy from filling or taking our of appear,
. document and payment order from Court referring matter In dispute between the partlers
hera to arbitration released from attachment fllling execution or miscellaneous cases and
other petitions belding at exacution sals, obtalning payment from us out of court wi
custody and other fees and doing on my/our behalf such other acts In the abov
are necessary and proper ’

I/We hereby agreeing to rallfy and confirm all aots 80 done by the sald Advocate
or attorneys @s my/our own acts and as If done by my/us to all Intents and purposes,

\{W Am», : i Date.

>

thdrawing
e matters as

255

o

ear (1)

-
w

o ¥R, R

<
Dil{stdnal Engin

N

Qaaldah

[TETESEN

2 Danld



